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.GOVERNMENT OF INDIA,
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE

New Delhi, the s”;ﬁqﬁw';\‘z‘i%'

NOTIFICATION
(INCOME TaAX)

S.0.No, In cxerdisc of the powers conferred by clause
(23) of Section 10 of the iIncbrne—tax Act, 1961(43 of 1961), the
Centra) Govermuent' hcreby notifieg the "All Indlz Tennis Associ
ation, R.K.Khanrna stadium, Tennig Complex, Africa Avenue,. New
Delhi™for the purpose of the said clause for assessment years
1999-2000 to 2001- oz subject to the following conditions namely-—

(1) the assessee will aoply itg income, or accumulate it»f
for application, in consonance with the provisions’ ofr _
sub=gection (2),and (3) of Section 11 ag modified by’ thn
said clause (235 for such accumulation wholly amd v
exclusively to the objects for which it 1s established;

1 T .
(ii) the assessee will not invegt or deposgit its fundg(other!
than voluntary contributiong received and maintained in
.the form of jewdsllery, furniture or any other article
as may be notified by the Board under the third provisien
to the aforesaid clause (23) for any period during the: -
i previoug years relevant tO the agsessment years mention-
: ed above otherwilse than in any one or more of the forms"
i or modes; specified in subnsectlon(S) of Section ity 3L“

l
(iidi) the assessee wilﬁ nbt dlstribute any part of its income
: in any manner to.its memhers except as grants to any.
assOClatlon or ihgtitution affiliated teo it; and

(iv) thisg notification wlll not apply in relation to any'ih ’
income, being profite and gaing of business, unless the.
buginess is incidental to the attaimment of the object-
ivegs of the agsegsee and separate books of accounts

ars maintained in regpect’ :0f such business.
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